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When this case was taken up for arguments 

in presence of the learned counsel for the parties 

the learned counsel for the applicant prayed that 

he may be allowed to withdraw this application 

with liberty to make representation to the compe-

tent authority about the reliefs claimed in this 

original application. The learned counsel for the 

respondents has no objection to the request being 

granted. 

Accordingly this original applicatiqn is 

closed as withdrawn with liberty to the applicant 

to file a representation, if so advised, to the 

competent authority about the reliefs claimed 

in this original application. 
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